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S/o sh., Shri R, N, Singh,
1122, Vivekaqang Negar,
Ghaziebad-201 002

Udai ra) Singh Sengar,

Shiv Narain Tunta,

s/o sh, o _
F-196, a Nang Nikunjy,
Merut Roszg, Ghayiabad.

Mahavir sing;),
S/o0 sh. Rrian- Singh,

Devendri Devd
'/o sh, Rsiendrs Kumar,

32, Kalluy Pura, Desna Roeg,
Ghaziabad.

Anita ga5in W/o

Sh. Raje ¢h Jein,
11T c-34 6, N h-y N
Ghaziabed

o

w2
Q
B

LY

$/0 Sh. Pheew Singh,

162/1161 « Shanty Chama ry R
Gha’ziabao’.

Janak g4 noh shy chodia,

veer singh, (17171)
S/o Late et Bukum gin ah,

4
A-23;, Sector 31,
Ghazjabag. .

Narenara Sinoh
S/o0 sh, Raghy viyp fingh

Rajengra Prasag Sharma,
ga/fish. Ram py) Sharma,

No.2, nar '
Jalalpus ioad Pol ice Station,

o Murag Nagsr,

t2 F.0. Kha rkheuse,

Vijey Najar,

'csrﬁvyr'w'. ATINISTANTIVE TRIBLA oL,

i

"4 - . "
23~ d2y of Dac,, 1998,
HON'SLE MR, s, R ADi%E,m g £R( a),

HON *BLE DR.A,VEDAVALLT sMMBER (3),

5} ez,
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15,

16.

17.

18.

19,

3.

an.singh s/o Sh.' Nanak Chang,
8B5S ector;317ip =t31:Colony,
“‘;} ..:ci‘e.‘! ’--.r 2y N 5 .

Bhesk Chang s
ROIDA. "

- C-6/5, Sector 31, poctal Colony,
"KOIDAL - o T '

sh. vivek Chand Kavushik c/o ch,
F&T Colony, GOVinépuri,P.Oa

sh. Ashok Ku'nfer 8/o Lats gh, -Rakarr.: Sinoh,

Dev Negar, songda Road, Modi kKan~ar
Ghaziehzd. : o

/o sh. Chhidai sinoh,
"C-6/117, sector 31, Postal Colony, -

| satyendra Shirma s/o sh. 1ev-ar Chkang,

A

Sunil sirchki s/o sh.. o.p.«. Siroht,

-32,A saniay Colony,
.Ghéziahag, :

T.N. Tripathi s/o sh.
19€ F/A Nand Gram,
Ghezisbad.,

 extebt T ‘
A1l the applicantslare w roking ‘as

& equivalent post In varisue post

coatrol of Respondent’ 1o. 3.

V/s

Union of 1Indie,

through The Secretary, :
Mnistry of Communicatione,
Deptt. of postg, - - '
Dak Bhawan, NT@ DTLHI- 119971,

Post Master Gen~ral,
‘Dehradun-248 001. -

Gheziabad pivision,

Senior supdt. of -Posf Of fices,
Ghaziabad-291 0o1. - '

Postel Acssictant

of‘ices tnler the

‘ess ' Regpondents.
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1. &h. Chsndra Prakesh
S/o sh. Rhagwant sind,,
C/o gh. H.F. Sinch,
R-69, Lowrence Road,
DELHI-110034. .

2.  &h. Ashok Kumar,
S/o sh. paryab Sinoh,
'C/o Eerkesh, Gali No. €

[ S

U : Bouce No. 96, Deysl Pur:
b ) --  DZILF1I-110994.
; #3‘ 3. ° sh. Raj Kumar Sharma, 33“;
7 S/o Sh. H.C. Sharnﬂ, : '

H.No. 4€-D, Dz Flat,

Mznsdrovar Park, Shahzds ra,
DELHI-110032,

4, Sh. shiv Shankar Psncey,
; €/o sh. sri Ram Panday,
; V-45, Budh vihar,
DELHI-110041.

e e i 3 e s AR

5‘. ! Sh- Sat'ya RETI"’
S/o sh. Tilek sinch, o
1451, Purobaijiz Colony,
Fericatadg. . L

<t €. Sh. Nakc hhec Gurte, .

- S/o sh. suht Roc Gupte,

~ A C-2¢9, Gald Kz, 2, .
9 o ' sonis viher, .

DILEI1-11n05¢4.

7. Sh. Akshya Kurar Sharra, yo
, . S/o sh. S.B. sharme, ‘ R
‘ Vill. Kekra, Post Murag Nagar,
~ Ghaziabad-201 206.

- Sh. Ram Gopal, _
- 8/0 sh. Jugroop, ‘-
- D-204/205, "Bharat Vihar, Kakraula, .
" NZW DELHI-110043. .

T Ve——— sy .
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S/o sh. Gdpi Ram, L

8/1a, Ref Mohalla, ‘ o

- SONEPAT-131 071,
10.  sh. Ranpal Singh, e

S/o sh. Ram Prasad vadav, '

V & P.0O, Phu.lerﬁ;

Distt. Meerut- 203 102,
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12.

13.

14.

15.

1.

2.

3.
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sh. Kripa 1 ¢ singh 'shauha n,

{s/o shuc s.LChauhan Sy ‘uw}n}wrﬁrnw

1498, *Wazir NaGar, Kotl a .| Nubarakpur. '

NEW DELHI-110.003. -

..1

Sh. Pavan Kumar Bansal,
S/o sh. H.K. Bansal,
C/o_Chandgi Ram Har Kishore,

N'ahajan Mohalla, sampla 124 501, (Rohatak)

€/o sh. prasadi singh,
C/o shishpal singh(Fore man), '

. Q.No. 60, Water Works, Wazirabagd,

DELHI-110054,

Sho K. K. Pathak, )

s/o sh. Ram X hal pathak, o ;
C/o post Master, S.R.T. Nagar, - , %
NEW DELHI- 110055 U \

sh. Rajveer Singh,
s/o sh. Ram Ki shan,

All the ebove applicantc are employpd vaAs Postal
Ascieta')ts and posted in various post offices under:
the Respondent No. 3. Ttre addres< for. serviccs'\7
notices irs C/o sh. Rukesh Xunar Gupta, 3482/5, Vvighnu

Mandir Marg, Karol Bagh, New Delhi-lmoos.
V/s:

The Union of India,

Through The Secretary,

Ministry of Communications,
Deptt. of Pos ts,

Dak Bhawan,  NEW DE'I_HI-IIOOOI.

The Chief .Postmaster General,
Delhi Circle,

Meghdoot Bhawan,

NEW DELHI- 110001.

Senior Supdt. of Post offices.
Central Dpivision, :
Meghdoot Bh;awan, '
NEW DELHI-110001.

~ RESPONDENTS.'

i CONTD. oP/ < oe




_2..P1yare Lal L

5 :cs.bri_“tviren-&er slngh‘“ia/“o: Sh.Nanwa singh.
: .o sfo Késhg Remoo

3. ont. Deys prors " @9fo A.K.Arores

a, Ule singh ¢+ s/o Khachedu Singh,

5. Begh Raj 'singh s/o Puran singho.

6. Sohen Lal " &/o Ganga Ramo
7. Sunder Singh s/o Nathu singh
B U\i:raj Psl s}o Bhoop' singh, - "
9, Rattan singh " 8/o Banueri Lol,
10. S.5.Rens - s/o Deep Chande

11, 8=luan Ssingh, s/o Hoshisr Singhs
all the =bowe spplicents are employed as

Postel pssist=nts in Delhi North Fostel Division

k]

1

in vsrious post offices under pelhi Postsl Circle., - ',
address for service : S5ri Sant Lsl ,acdwcrte, C-Z‘E{:? gf
New Multan MN=gar, Delhi- 110055, 5 S

versmppliconts,
Versus .

1. Union of Indi- throwh

the Secretary,
Ministry of w=munic-tions,

Deptt. of Fosts; .
D~k Bhawan, New Delhi - 140001. i g

24 The Chief Postmaster Gener-nl,

Delhi Circle,
Meghdoot Bhauen,

New Delhi- 110001 eoeeos ReSpONdants,

8) 0,5 N0, 1845/95 .

RSN

1. §/shri phenan jaya Jhe /o shri Aa.K.,Jha,

2, RJ Kumer s/o Jei Copsal,

3, K. David Reju - _ s/o Prekasen,

4, Fis. Madhu Bale Jein o/o Medsn Lal Jafn

5. She HM,Tripathi = 8/0 K.8.M,Tripathl 4
A | '
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1. ' Unic;n of India though

the .Secratary, |
Ministry of Oamml.nicationS,

Deptt. of Posts,
Dek g8heuen,

l\eu Delhi - 110001. /&

2. | 'Ihe thief Postmsster General,
pelhi Circle,
Meghdoot 3hzuzn,:, |
New pelhi - 110001 evee. RESPONdEn t5.

i
y

- .| S
8y adwcete: shri Sant lial -nd shri M,K,Gupta
for the rpp].lC(ntSo

shri M.P, Qud n for the responde§ﬁ
"‘d 9"!‘1 B Lall o > ’

IJU!)”}"lE,NT J

BY MOK'3ILE M3.5, 243036 mEmata(e).

as »11 these Uis 4inuol ve comTmcn guestions
of l»u 2nd fzct, they 2 ra baing disposed of by

this  common o'rdero

2. In pll these 0as the applicents who are
Postpl Assistants, are aggrievad by the action
of the respondents in not extending to them

the benaf‘its of' the cg‘r jabelpur Bench judgment
deted 16.12 86 in T.n .!\0.82/86 all Indie Post?l
Employaes cless 11 Union Vse UDI & others, uharaby
respondantS' c1rcu19r dated 30,10, 80 which dealt

'uith t,he pnyment of hourly rates of uages to




to be discrim‘inatory and violatxua aof Articla 14 -

of ,tha o;n st"_‘."ution and uas strudt dmmo a dimcti&n :

- being recefvaed by Postal tssistants with e?f‘ect ?mm ‘
: the detes of their appointment . Furthemore, &Jvt,.
" wrs diractad to Tevisw their policy to stOp

~Judgment- referrad to sbo v 189 3udgnent. in rom - ‘

employees in Reserved Trrined Fool (R®P)urs held v ‘

Ues isSUBd bo respondents thpt RIP employees perf‘om&x
the seme duties =g Postnl Assistonts should bg ppid

the seme monthly s2lery angd enoluments 23 yerg

recruitment/ absorption of persons =g9-inst requl ap
‘Postal ncsistonts and A direction u=s -lsp issuegd

that no person should be inductsd from othar

departments likg Rriluay M=l Service angd Telemmmml%{
cation Dep-rtmant to men poSts cf Postal Assistants .

until the appliconts '?re Absorbed =2gninst requl »p

posts, Furthemore, no fresh Ferssns uwers to hg
teken =nd recrui tad 2grinst the RTP. Until the 2 vi, ’
revieuvsd L‘ts/af‘oresrid policy, the >foresrid Citculop ‘
d=tsd 31.10,8C in reg~rd to recruitment of frash

Persons to RW w-rs struek down ?nd.the 2bsormptiosn

of ths »pplic-nts "A21NSt (podersy rejular poets
w=s _-ractnd ST 2z token W in - ;h:set{manner ’

:if‘ nNecess=ary by crarting SUpEIN TS TUTY posts =54
subject to the Screening of the unfit by » specially
c::cVJnStituted. Scraening Commi ttee shich wulyg also‘ ‘
keap in view their seniority in ths RIp, sLp
No.11513/87 Filed ~grinst that juhment wAs dismissag
by the man'ble Stpreme Dourt on 11,5.88 and later

the benefits of the judg‘mént deted 16,12.86 werg
ordered to be extended to the 3pplicants in g, 4, ‘ 7
NDo 1345/92 naye Chend & others Vs. UOI by the
CAT Principel Bence Judgment datagd 14:.12,92 ,

3. Aeplicants inter slia conteng that the 1




4'.: The req:ondents in

the On.hrstly they contend th?t the Judgments relied
upon by tha 9pplic"nt Uere Judgments in person?m
ond not judgment in rem =S oontendad by the =2pplicant,.

and t‘weir benef‘lts c nnot be extanded to the

1

“PpllantS Seoondly, it is cortended that  the P
applicents h2ve subsequently being regulnrirr d
ﬁgainst a\milnble wcmcies in their turn,. Thiruly,

1t is rI‘QUQd that these OAs ara time barred 2nd is

hlt by 59ct1on 21 a. T Act,.Reliznce is 2l1so placed
on the Judgmmts of the rbn'ble supreme Qpurt in :
BhOOp singh Vs, ue I 1992 (3) s5CC 136 =r g Ratan

Ch-nd Semantz ¥s. UCI 19954 (26] ATC 228,

Se | e h=awve mn51-‘oréf't‘\e' m2ttar czrsfullies

In both Bhoop singh's c~se ( Supre) zs wgll =s Rrjten
chand Snms_ntﬂ- c-se ( st -») the relief sought

was .re-en'cj?gement uaich '.:QOHB- tims op=1-tion o 1In
the present Das before Uaje”ch month th=t the
apﬁlicanﬁs are denied the benefits which hzva besen
g ran ted by the judgmeﬁts of C&T Jebslpur Bench ond
caT Prinéiﬁﬂl Bench to those similerly situ~ted 28

them sel ves, constitutes ® %continUing cruse of actione:

6’. In tuo recent judéman ts o f the Hon'ble
supreme Durt SLP (C) No.11126/95 shri Cheren L2l Vs.
ol & othars and sLp(C) No.14005/92 Girdh?-ri Lel Vse

UOI & others, the Hon'ble SUprma/\has directed

’extension of‘ the benefits ‘of the 3udgma‘1tﬁ bo

the aprllnnts on the ground thﬂt their cn se w8

. not diffe rent .from that',o_:f those _aﬁnilé.rly 'situgq.t',;adg-__..




-0 -

In this connecti’u‘“

the f‘ollouing ‘extrscts f‘rom the Hon“ble Supr&:me

s

;.- '- - (

"It is eppropriate thet the WOI treat
ell such persons 2like and to grant S
. them the s2me benaefits instead of
‘ driving each ons of them to 1itig=tion
- in the course of which the 0] is DR
itself requi red to spend considerable R
public monagy.® S
7} &ersfars oin the partiwlar Pacts ang @lrsmatm@a
Wesand in the l1ight of the above thegsg s

are 2lloued, 2and the respondents ars diracted to

) extend the benefits of the CaT Jab=lpur Banch

Judgment dated 16.12.86 in Tn N0.82/86 all
Indi» Postal Enployeges Class III Union Vs, W01
& others to the #pplicants in the prasent 0as =lso,

but‘ ns ‘these #spplicents hawe =ppro

£y

ro>chad tha Trlbunnl

: S who had been granted the henefits,
| with considerable deley, we mnke it cle=r thst the

ex»snsiona‘of‘ the benefits to the =pplicents

‘

sh~11 be with effect from the d=te of this judmment, : f‘

but they sh=ll not be entitled LD PNy 2rrecr€, '

O 8, In this onnection, the “pplic=ants in

Ca No.2316/952ssertad that the respondents® letigp

d=ted  1.83.94 (mhexure-i‘l) 3ive them 2 frssh
cruse of action, but in our visu this 2ssartion is
incorract. Tﬁe' causs of action actually‘r‘.rbse
from the period 4uring which they wars dischrpging»
the duties of RTP on 42ily w2ge r-tes which from |

the m=tarizls 2v-ilskle on record uwAs prior to

31.12,89, ~lthough thesa Oas ware themssgl vas
filed in 1995,

S. Under the circuns tance, we hold that

these applicents before us would not be entitled

to any arrears, snd in fact we notics that neither !

in the CAT Jebelpur Bench Judgment

doted 16.12,86 .| -
nor in fact the c%rincipal Bench Judgmont '

e g
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f errearse

o 10, ° - The. Oas ere disposed of in tems of
péfagréph' 7 sbovae. N
11,  Let a copy of this judament be placed on the
files of each of the =bovementioned Oas.
— - 4 - -
: _ v
: ( OR.N VEDATALLY) : ( S.R.L\C/IGE/) . |
MgMB ER(D) - MeMBER(A) .
| |
i
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